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mobile phones ang other belongings

the custody of PS Crime Br
Sh. Sanjay Kum

application for release of the passport

of the applicant(s)/ accused Rizky
anch,

Rendhana in

Present: i
ar Mishra, Ld, App for State.

andla, counsel for applicant(s).
1O Inspector Satish Malik through VC.

The present application h
Rizky Rendhana for rele

belongings of the

Ms. Ashima M

as been moved on behalf of the accused
ase of the passport, mobile phones and other
accused in the custody of PS Crime Branch.

It is submitted by counsel for applicant(s) that the accused
was/were acquitted by this court vide order dated 15.12.2020, whereatter the
matter was taken up by Hon'ble Supreme Court on 13.01.2021, directing the
Government to facilitate return of the acquitted accused to their respeclive
countries, subject to filing of an undertaking before the Registry of Hon'ble
Supreme Count of India, which directions have already been complied with by the
applicant(s) and upon verification, DCP Crime Branch has closed the LOC(s) in
respect of the present applicant(s)/accused on 17.02.2021. She has thus prayed
for release of passport(s) and other belongings of the applicant(s) in the custody
of PS Crime Branch. ‘

A reply to the said application has been received from |0 Inspector
Satish Malik, in terms of which, as per order of Hon'ble Supreme Court of India,
the 10 has no objection to release the passport(s) of the applicant(s)/accused,
who has/have already been acquitted in the present case by this court.

Upon enquiry, it is submitted by him that till date no appeal or
revision against the judgment dated 15.12.2020 of this court has been preferred
by the State. So far as the prayer of applicant(s) for release of mobile phones and
other belongings is concerned, it is submitted by 10 that no belongings of the

applicant(s)/accused are in the custody of PS Crime Branch.
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In view of the aforesaid submissions

» it is submitted by Ld.
Counsel for applicant(s) y Ld

phones and other belo,-lgti:ztss:feuise l;Ot r?resslng her prayer for release of mobile
_ Pplicant(s) and the present application may
be considered only qua the Prayer for release of passport(s) of the applicant(s).

In view of the aforesaid submissions made on behalf of the parties
and considering the facts that the accused has/have already been acquitted by
this court vide judgment dated 15.12.2020, non filing of any appeal/revision by
the State against judgment dated 15.12.2020 of this court till date and that the
LOC(s) qua the applicant(s) has/have already been closed by the DCP pursuant
to the directions of Hon'ble Supreme Court of India, the application of the present
applicant(s) is disposed off with the direction to release the original passport(s) of
the applicant(s) to the applicant(s) or his/her (their) attorney against proper
acknowledgement as per rules, after verification of his/her (their) identity.

Copy of this order be sent to 10 as well as Ld. Counsel for
applicant(s) through e-mail for their information and compliance.
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(Arun Kumar Garg)
ief Metyopolitan Magistrate
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VC hearing conducted today via webo;i‘éiz;cb' app, Hew Leihi

Filo taken up today on an application for reloase of the passport,

mobile phones and olhor belongings of the applicant(s)/ accused Thi Ha Kyaw
Swar in the custody of PS Crime Branch.

Present: Sh. Sanjay Kumar Mishra, Ld. APP for Stalo.

Ms. Ashima Mandla, counsol for applicant(s).

1O Inspector Satish Malik through VG,

The present application has been moved on behalf of the accused
Thi Ha Kyaw Swar for release of the passport, mobile phones and other
belongings of the accused in the custody of PS Crime Branch,

It is submitted by counsel for applicant(s) that the accused
was/were acquitted by this court vide order dated 15.12.2020, wherealfter the
matter was taken up by Hon'ble Supreme Court on 13.01.2021, directing the
Government to facilitate return of the acquitted accused to their respective
countries, subject to filing of an undertaking before the Registry of Hon'ble
Supreme Court of India, which directions have already been complied with by the
applicant(s) and upon verification, DCP Crime Branch has closed the LOC(s) in
respect of the present applicant(s)/accused on 17.02.2021. She has thus prayed
for release of passport(s) and other belongings of the applicant(s) in the custody
of PS Crime Branch.

A reply to the said application has been received from 10 Inspector
Satish Malik, in terms of which, as per order of Hon'ble Supreme Court of India,
the 10 has no objection to release the passport(s) of the applicant(s)/accused,
who has/have already been acquitted in the present case by this court.

Upon enquiry, it is submitted by him that till date no appeal or
revision against the judgment dated 15.12.2020 of this court has been preferred
by the State. So far as the prayer of applicant(s) for release of mobile phones and
other belongings is concerned, it is submitted by 10 that no belongings of the
applicant(s)/accused are in the custody of PS Crime Branch.

&
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In view of the aforesaid submissions, it is submitted by Ld.
Counsel for applicant(s) that she Is not pressing her prayer for release of mobile
phones and other belongings of the applicant(s) and the present application may
be considered only qua the prayer for release of passport(s) of the applicant(s).

In view of the aforesaid submissions made on behalf of the parties
and considering the facts that the accused has/have already been acquitted by
this court vide judgment dated 15.12.2020, non filing of any appeal/revision by
the State against judgment dated 15.12.2020 of this court till date and that the
LOC(s) qua the applicant(s) has/have already been closed by the DCP pursuant
to the directions of Hon'ble Supreme Court of India, the application of the present
applicant(s) is disposed off with the direction to release the original passport(s) of
the applicant(s) to the applicant(s) or his/her (their) attorney against proper
acknowledgement as per rules, after verification of his/her (their) identity.

Copy of this order be sent to IO as well as Ld. Counsel for

applicant(s) through e-mail for their information and compliance.

.__—45‘_ —
(Arun Kumar Garg)
@Eigt Aetropolitan Magistrate
biEanpen/2b.g2:202 9r)
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VC hearing conducted today via webex cisco app.

File taken up today on an application for release of the passport,
mobile phones and other belongings of the applicant(s)/ accused Afwan Anas in
the custody of PS Crime Branch.

Present: Sh. Sanjay Kumar Mishra, Ld. APP for State.

Ms. Ashima Mandla, counsel for applicant(s).

1O Inspector Satish Malik through VC.

The present application has been moved on behalf of the accused

Atwan Anas for release of the passport, mobile phones and other belongings of
the accused in the custody of PS Crime Branch.

It is submitted by counsel for applicant(s) that the accused
was/were acquitted by this court vide order dated 15.12.2020, whereafter the
matter was taken up by Hon'ble Supreme Court on 13.01.2021, directing the
Government to facilitate return of the acquitted accused to their respective
countries, subject to filing of an undertaking before the Registry of Hon'ble
Supreme Court of India, which directions have already been complied with by the
applicant(s) and upon verification, DCP Crime Branch has closed the LOC(s) in
respect of the present applicant(s)/accused on 17.02.2021. She has thus prayed

for release of passport(s) and other belongings of the applicant(s) in the custody
of PS Crime Branch.

A reply to the said application has been received from 10 Inspector

Satish Malik, in terms of which, as per order of Hon'ble Supreme Court of India,

the 10 has no objection to release the passport(s) of the applicant(s)/accused,
who has/have already been acquitted in the present case by this court.

Upon enquiry, it is submitted by him that till date no appeal or
revision against the judgment dated 15.12.2020 of this court has been preferred

by the State. So far as the prayer of applicant(s) for release of mobile phones and

other belongings is concerned, it is submitted by 10 that no belongings of the

applicant(s)/accused are in the custody of PS Crime Branch.
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PS Crime Branch ¢
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VC hearing conducted today via webex ¢lsco app.

File taken up today on an application for roloase of the passport,
mobile phones and other belongings of tho applicant(s)/ accusod Mehdi Draa in
\he custody of PS Crime Branch.

Present: Sh. Sanjay Kumar Mishra, Ld, APP for Stato.

Ms. Ashima Mandla, counsel lor applicanl(s).

10 Inspector Satish Malik through VC.

The present application has been moved on behalf of the accused
Mehdi Draa for release of the passport, mobile phones and other belongings of
ihe accused in the custody of PS Crime Branch.

It is submitted by counsel for applicant(s) that the accused
was/were acquitted by this court vide order dated 15.12.2020, whereafter the
matter was taken up by Hon'ble Supreme Court on 13.01.2021, directing the
Government to facilitate return of the acquitted accused to their respective
countries, subject to filing of an undertaking before the Registry of Hon'ble
Supreme Court of India, which directions have already been complied with by the
applicant(s) and upon verification, DCP Crime Branch has closed the LOC(s) in
respect of the present applicant(s)/accused on 17.02.2021. She has thus prayed
for release of passport(s) and other belongings of the applicant(s) in the custody
of PS Crime Branch. '

A reply to the said application has been received from 10 Inspector
Satish Malik, in terms of which, as per order of Hon'ble Supreme Court of India,
the 10 has no objection to release the passport(s) of the applicant(s)/accused,
who has/have already been acquitted in the present case by this court.

Upon enquiry, it is submitted by him that till date no appeal or
revision against the judgment dated 15.12.2020 of this court has been preferred
by the State. So far as the prayer of applicant(s) for release of mobile phones and

other belongings is concerned, it is submitted by 10 that no belongings of the
applicant(s)/accused are in the custody of PS Crime Branch.
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In view of the aforesaid submissions, it is submitted by Ld.
Counsel for applicant(s) that she is not pressing her prayer for release of mobile
phones and other belongings of the applicant(s) and the present application may
be considered only qua the prayer for release of passport(s) of the applicant(s).

In view of the aforesaid submissions made on behalf of the parties
and considering the facts that the accused has/have already been acquitted by
this court vide judgment dated 15.12.2020, non filing of any appeal/revision by
the State against judgment dated 15.12.2020 of this court till date and that the
LOC(s) qua the applicant(s) has/have already been closed by the DCP pursuant
to the directions of Hon'ble Supreme Court of India, the application of the present
applicant(s) is disposed off with the direction to release the original passport(s) of
the applicant(s) to the applicant(s) or his/her (their) attorney against proper
acknowledgement as per rules, after verification of his/her (their) identity.

Copy of this order be sent to IO as well as Ld. Counsel for
applicant(s) through e-mail for their information and compliance.

- SO—
{Arun Kumar Garg)

i tropolitan Magistrate.
e
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VC hearing conducted today via webex cisco app.
File taken up today on an application for release of the passport,

mobile phones and other belongings of the applicant(s)/ accused Tarig Elhaj
Ibrahim in the custody of PS Crime Branch.
Present: Sh. Sanjay Kumar Mishra, Ld. APP for State.

Ms. Ashima Mandla, counsel for applicant(s).

10 Inspector Satish Malik through VC.
The present application has been moved on behalf of the accused

Tarig Elhaj Ibrahim for release of the passport, mobile phones and other

befongings of the accused in the custody of PS Crime Branch.
It is submitted by counsel for applicant(s) that the accused

was/were acquitted by this court vide order dated 15.12.2020, whereafter the
matter was taken up by Hon'ble Supreme Court on 13.01.2021, directing the
Government to facilitate return of the acquitted accused to their respective
countries, subject to filing of an undertaking before the Registry of Hon'ble
Supreme Court of India, which directions have already been complied with by the
applicant(s) and upon verification, DCP Crime Branch has closed the LOC(s) in
respect of the present applicant(s)/accused on 17.02.2021. She has thus prayed
for release of passport(s) and other belongings of the applicant(s) in the custody

of PS Crime Branch.
A reply to the said application has been received from |0 Inspector

Satish Malik, in terms of which, as per order of Hon'ble Supreme Court of India,
the 10 has no objection to release the passport(s) of the applicant{s)/accused,

who has/have already been acquitted in the present case by this court.
Upon enquiry, it is submitted by him that till date no appeal or

revision against the judgment dated 15.12.2020 of this court has been preferred

by the State. So far as the prayer of applicant(s) for release of mobile phones and
other belongings is concerned, it is submitted by 10 that no belongings of the

applicant(s)/accused are in the custody of PS Crime Branch.
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VC heanng conducted today via webex cisco app.

File taken up today on an application for release of the passport,
mobile phones and other belongings of the applicant(s)/ accused Abdulla in the
custody of PS Crime Branch.

Present: Sh. Sanjay Kumar Mishra, Ld. APP for State.

Ms. Ashima Mandla, counsel for applicant(s).

10 Inspector Satish Malik through VC.

The present application has been moved on behalf of the accused
Abdulla for release of the passport, mobile phones and other belongings of the
accused in the custody of PS Crime Branch.

It is submitted by counsel for applicant(s) that the accused
was/were acquitted by this court vide order dated 15.12.2020, whereafter the
maiter was taken up by Hon'ble Supreme Court on 13.01.2021, directing the
Government to facilitate return of the acquitted accused to their respective
countries, subject to filing of an undertaking before the Registry of Hon'ble
Supreme Court of India, which directions have already been complied with by the
applicani(s) and upon verification, DCP Crime Branch has closed the LOC(s) in
respect of the present applicant(s)/accused on 17.02.2021. She has thus prayed
for release of passport(s) and other belongings of the applicant(s) in the custody
of PS Crime Branch.

A reply to the said application has been received from 10 Inspector
Satish Malik, in terms of which, as per order of Hon'ble Supreme Court of India,
the 10 has no objection to release the passport(s) of the applicant(s)/accused,
who has/have already been acquitted in the present case by this court.

Upon enquiry, it is submitted by him that till date no appeal or
revision against the judgment dated 15.12.2020 of this court has been preferred
by the State. So far as the prayer of applicant(s) for release of mobile phones and
other belongings is concerned, it is submitted by 10O that no belongings of the
applicant(s)/accused are in the custody of PS Crime Branch, however, the
passport is in possession of the police.
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In view of the aforesaid submissions, 1t Is submitted by Ld.
Counsel for applicant(s) that she is not pressing her prayer for release of mobile
phones and other belongings of the applicant(s) and the present application may
be considered only qua the prayer for release of passport(s) of the applicant(s).

In view of the aforesaid submissions made on behalf of the parties
and considering the facts that the accused has/have already been acquitted by
this court vide judgment dated 15.12.2020, non filing of any appeal/revision by
the State against judgment dated 15.12.2020 of this court till date and that the
LOC(s) qua the applicant(s) has/have already been closed by the DCP pursuant
to the directions of Hon'ble Supreme Court of India, the application of the present
applicant(s) is disposed off with the direction to release the original passport(s) of
the applicant(s) to the applicant(s) or his/her (their) attorney against proper
acknowledgement as per rules, after verification of his/her (their) identity.

Copy of this order be sent to IO as well as Ld. Counsel for
applicant(s) through e-mail for their information and compliance.

(Ar:n Kt;nar Garg)
@hirfiMetropeliten Matisiateor)
SED/New Oelhi/2eipr.2021
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VC hearing conducted today via webex cisco app.

File taken up today on an application for release of the passport,

mobile phones and other belongings of the applicant(s)/ accused Jahedul Islam,

Mohd. Sohan Mahmud and Mohd. Wasim Bapary in the custody of PS Crime
Branch.

Present: Sh. Sanjay Kumar Mishra, Ld. APP for State.

Ms. Ashima Mandla, counsel for applicant(s).
IO Inspector Satish Malik through VC.
The present application has been maved on behalf of the accused
Jahedul Islam, Mohd. Sohan Mahmud and Mohd. Wasim Bapary for release
of the passport, mobile phones and other belongings of the accused in the
custody of PS Crime Branch.

It is submitted by counsel for applicant(s) that the accused
was/were acquitted by this court vide order dated 15.12.2020, whereafter the
matter was taken up by Hon'ble Supreme Court on 13.01.2021, directing the
Government to facilitate return of the acquitted accused to their respective
countries, subject to filing of an undertaking before the Registry of Hon'ble
Supreme Court of India, which directions have already been complied with by the
applicant(s) and upon verification, DCP Crime Branch has closed the LOC(s) in
respect of the present applicant(s)/accused on 17.02.2021. She has thus prayed
for release of passport(s) and other belongings of the applicant(s) in the custody
of PS Crime Branch.

A reply to the said application has been received from 1O Inspector
Satish Malik, in terms of which, as per order of Hon'ble Supreme Court of India,
the 10 has no objection to release the passport(s) of the applicant(s)/accused,
who has/have already been acquitted in the present case by this court.

Upon enquiry, it is submitted by him that till date no appeal or
revision against the judgment dated 15.12.2020 of this court has been preferred
by the State. So far as the prayer of applicant(s) for release of mobile phones and
other belongings is concerned, It is submitted by 10 that no belongings of the
applicant(s)/accused are in the custody of PS Crime Branch and though, the
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passport of accused Mohd. Sohan Mahmud is In court file, the passports of
Jahedul Islam and Wasim Bepary are in police possession.

In view of the aforesaid submissions, it is submitted by Ld.
Counsel for applicant(s) that she is not pressing her prayer for release of mobile
phones and other belongings of the applicant(s) and the present application may
be considered only qua the prayer for release of passport(s) of the applicant(s).

In view of the aforesaid submissions made on behalf of the parties
and considering the facts that the accused has/have already been acquitted by
this court vide judgment dated 15.12.2020, non filing of any appeal/revision by
the State against judgment dated 15.12.2020 of this court till date and that the
LOC(s) qua the applicant(s) has/have already been closed by the DCP pursuant
to the directions of Hon'ble Supreme Court of India, the application of the present
applicant(s) is disposed off with the direction to release the original passport(s) of
the applicant(s) to the applicant(s) or his/her (their) attorney against proper
acknowledgement as per rules, after verification of his/her (their) identity.

Copy of this order be sent to IO as well as Ld. Counsel for
applicant(s) through e-mail for their information and compliance.
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VC hearing conductled loday via wobgy

cisco app.
File taken up lod

ay on an applicalion for release of the passport,
longings of the applicant(s)
Khushida Yusuf @ Kushida Yusut,
Mohammed Jamal, Rashlda Binty Usup All @ Rashida Bin

Sup in the Custody of PS Crime Branch,
Present:

/ accused Ahmed
Mohd. Jamal @
tyusup All and vy

Binadullah All,

Sh. Sanjay Kumar Mishra, Ld. APP for State.
Ms. Ashima Mandla, counse| for applicant(s).
IO Inspector Satish Malik through VG,

» DCP Crime Branch has closed the LOC(s) in
respect of the present applicant(s)/accused on 17.02.2021. She has thus prayed

for release of passport(s) and other belongings of the applicant(

8) in the Custody
of PS Crime Branch.

A reply to the said application has been received from 10 Inspector
Satish Malik, in terms of which, as per order of Hon'ble Supreme Court of India,

the 10 has no objection to release the passport(s) of the applicant(s)/accused.

who has/have already been acquitted in the present case by this court.
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Upon enquiry, it is submilted by him that till date no appeal or
revision against the judgment dated 151

2.2020 of this court has been preferred
by the State. So pplicant(s) for release of mebile phones and
it Is submitted by 10 that no belongings of the

custody of PS Crime Branch and though, the
passports of the all the accused except accused Mohd. Jamal are in the court file,
the passport of Mohd. Jamal is in police possession.

ar as the prayer of a
other belongings is concerned,

applicant(s)/accused are in the

In view of the aforesaid submissions, it is submitted by Ld.

Counsel for applicant(s) that she is not pressing her prayer for release of mobile

phones and other belongings of the applicant(s) and the present application may
be considered only qua the prayer for release of passport(s) of the applicant(s).

In view of the aforesaid .submissions made on behalf of the parties
and considering the facts that the accused has/have already been acquitted by

this court vide judgment dated 15.12.2020, non filing of any appeal/revision by
the State against judgment dated 15.12.2020 of this court till date and that the

LOC(s) qua the applicant(s) has/have already been closed by the DCP pursuant
to the directions of Hon'ble Supreme Court of India, the application of the present
applicant(s) is disposed off with the direction to release the original passport(s) of
the applicant(s) to the applicant(s) or his/her (their) attorney against proper
acknowledgement as per rules, after verification of his/her (thelr) identity.

Copy of this order be sent to 10 as well as Ld. Counsel for
applicant(s) through e-mail for their information and compliance.
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VC hearing conducted today via webex &ls¢o app.
File taken up today on an application for release of the passport,

20.02.2021

mobile phones and other belongings of the applicant(s)/ accused Suhall Shalk in
the custody of PS Crime Branch.
Present: Sh. Sanjay Kumar Mishra, Ld. APP for State.

Ms. Ashima Mandla, counsel for applicant(s).

10 Inspector Satish Malik through VC.

The present application has been moved on behalf of the accused
Suhail Shalk for release of the passport, mobile phones and other belongings of
the accused in the custody of PS Crime Branch.

It is submitted by counsel for applicant(s) that the accused
was/were acquitted by this court vide order dated 15.12.2020, whereafter the
matter was taken up by Hon'ble Supreme Court on 13.01.2021, directing the
Government to facilitate return of the acquitted accused to their respective
countries, subject to filing of an undertaking before the Registry of Hon'ble
Supreme Court of India, which directions have already been complied with by the
applicant(s) and upon verification, DCP Crime Branch has closed the LOC(s) in
respect of the present applicant(s)/accused on 17.02.2021. She has thus prayed
for release of passport(s) and other belongings of the applicant(s) in the custody
of PS Crime Branch.

A reply to the said application has been received from IO Inspector
Satish Malik, in terms of which, as per order of Hon'ble Supreme Court of India,
the 10 has no objection to release the passport(s) of the applicant(s)/accused,
who has/have already been acquitted in the present case by this court.

Upon enquiry, it is submitted by him that till date no appeal or
revision against the judgment dated 15.12.2020 of this court has been preferred
by the State. So far as the prayer of applicant(s) for release of mobile phones and
other belongings is concerned, it is submitted by 10 that no belongings of the
applicant(s)/accused are in the custody of PS Crime Branch.
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at she Is not pressing her prayor for roloaso of mabile
and other belongings of the applicant

(8) and the present application may
be considered only qua the pr

ayer for release of Passport(s) of the applicant(s).
In view of the aforesaid submissions made on behalf of the parties
and considering the facts that the accused has/have already been acquitted by
this count vide judgment dated 15.12.2020, non filing of any appeal/revision by
the State against judgment dated 15.12.2020 of this court till date and that the
LOC(s) qua the applicant(s) has/have already been closed by the DCP pursuant
to the directions of Hon'ble Supreme Court of India, the application of the present
applicant(s) is disposed off with the direction to release the original passport(s) of
the applicant(s) to the applicant(s) or his/her (their) attorney against proper
acknowledgement as per rules, after verification of his/her (their) identity.

Copy of this order be sent to 10 as well as Ld. Counsel for
applicant(s) through e-mail for their information and compliance.
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VC hearing conducted today via webex cisco app.

File taken up today on an application for release of the passport,
mobile phones and other belongings of the applicant(

s)/ accused Nurdaulet
Tursyngali in the custody of PS Crime Branch,

Present: Sh. Sanjay Kumar Mishra, Ld. APP for State.

Ms. Ashima Mandla, counsel for applicant(s).
IO Inspector Satish Malik through VC.
The present application has been moved on behalf of the accused

Nurdaulet Tursyngali for release of the passport, mobile phones and other
belongings of the accused in the custody of PS Crime Branch.

It is submitted by counsel for applicant(s) that the accused
was/were acquitted by this court vide order dated 15.12.2020, whereafter the
matter was taken up by Hon'ble Supreme Court on 13.01.2021, directing the
Government to facilitate return of the acquitted accused to their respective
countries, subject to filing of an undertaking before the Registry of Hon'ble
Supreme Court of India, which directions have already been complied with by the
applicant(s) and upon verification, DCP Crime Branch has closed the LOC(s) in
respect of the present applicant(s)/accused on 17.02.2021. She has thus prayed
for release of passport(s) and other belongings of the applicant(s) in the custody
of PS Crime Branch.

A reply to the said application has been received from 10 Inspector
Satish Malik, in terms of which, as per order of Hon'ble Supreme Court of India,
the 10 has no objection to release the passport(s) of the applicant(s)/accused,
who has/have already been acquitted in the present case by this court.

Upon enquiry, it is submitted by him that till date no appeal or
revision against the judgment dated 15.12.2020 of this court has been preferred
by the State. So far as the prayer of applicant(s) for release of mobile phones and
other belongings is concerned, it is submitted by IO that no belongings of the
applicant(s)/accused are in the custody of PS Crime Branch.
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In view of the aforesald submissions, it is submitted by Ld.
Counsel for applicant(s) that she is not pressing her prayoer for release of mobile

phones and other belongings of the applicant(s) and the present application may
be considered only qua the prayer for release of passport(s) of the applicant(s)

In view of the aloresaid submissions made on behalf of the parties
and considering the facts that the accused has/have already been acquitted by
this court vide judgment dated 15.12.2020, non filing of any appeal/revision by
the State against judgment dated 15.12.2020 of this court till date and that the
LOC(s) qua the applicant(s) has/have already been closed by the DCP pursuant
to the directions of Hon'ble Supreme Court of India, the application of the present
applicant(s) is disposed off with the direction to release the original passport(s) of
the applicant(s) to the applicant(s) or his/her (their) attorney against proper
acknowledgement as per rules, after verification of his/her (their) identity.

Copy of this order be sent to IO as well as Ld. Counsel for
applicant(s) through e-mail for their information and compliance.
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VC hearing conducted today via webex cisco app.

File taken up today on an application for release of the passport,
mobile phones and other belongings of the applicant(s)/ accused Kuvanchbek
Abakirov in the custody of PS Crime Branch.

Present: Sh. Sanjay Kumar Mishra, Ld. APP for State.

Ms. Ashima Mandla, counsel for applicant(s).

10 Inspector Satish Malik through VC.

The present application has been moved on behalf of the accused
Kuvanchbek Abakirov for release of the passport, mobile phones and other
belongings of the accused in the custody of PS Crime Branch.

It is submitted by counsel for applicant(s) that the accused
was/were acquitted by this court vide order dated 15.12.2020, whereatfter the
matter was taken up by Hon'ble Supreme Court on 13.01.2021, directing the
Government to facilitate return of the acquitted accused to their respective
countries, subject to filing of an undertaking before the Registry of Hon'ble
Supreme Court of India, which directions have already been complied with by the
applicant(s) and upon verification, DCP Crime Branch has closed the LOC(s) in
respect of the present applicant(s)/accused on 17.02.2021. She has thus prayed
for release of passport(s) and other belongings of the applicant(s) in the custody
of PS Crime Branch.

7 A reply to the said application has been received from |O Inspector
Satish Malik, in terms of which, as per order of Hon'ble Supreme Court of India,
the 10 has no objection to release the passport(s) of the applicant(s)/accused,
who has/have already been acquitted in the present case by this court.

Upon enquiry, it is submitted by him that till date no appeal or
revision against the judgment dated 15.12.2020 of this court has been preferred
by the State. So far as the prayer of applicant(s) for release of mobile phones and
other belongings is concerned, it is submitted by 10 that no belongings of the

applicant(s)/accused are in the custody of PS Crime Branch.
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In view of {he afor
Counsel for applicant(s) th
phones

esald submlssions.

at she Is not pressing her pra
and other belongings of the applicant(s) and the

be considered only qua the prayer for release of passport

it Is submitted by Ld.
yer for release of mobile
Present application may

(s) of the applicant(s).
In view of the aforesaid submissions made o

and considering the facts that the accused has/have alre
this court vide judgment dated 15.12.2020, non filing of

the State against Judgment dated 15.12.2020 of this cou
LOC(s) qua the applicant(s)

n behalf of the parties
ady been acquitted by
any appeal/revision by
rt till date and that the
has/have already been closed by the DCP pursuant
to the directions of Hon'ble Supreme Court of India, the application of the present
applicant(s) is disposed off with the direction to release the original passport(s) of
the applicant(s) to the applicant(s) or his/her (their) attorney against proper
acknowledgement as per rules, after verification of his/her (their) identity.

Copy of this order be sent to 10 as well as Ld. Counsel for
applicant(s) through e-mail for their information and compliance.
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VC hearing conducted today via webex cis
File t

mobile phones and

co app,
aken up loday on an application for release of the passport,

of PS Crime Branch.

Present: Sh. Sanjay Kumar Mishra, Ld. APP for State.

Ms. Ashima Mandla, counsel for applicant(s).

10 Inspector Satish Malik through vC,

The present application has been moved on behalf of the accused
Md. Muzzamii Mohideen Pulle @ Mohamed Muzammil Mohideen Pulle and
Mohd. Sahib Salem Zeinul Abdeen @ Mohd. Shahib Salam Zeinul Abdeem

for release of the passport, mobile phones and oth

er belongings of the accused in
the custody of PS Crime Branch.

It is submitted by counsel for applicant(s) that the accused
was/were acquitted by this court vide order dated 15.12.2020, whereafter the

matter was taken up by Hon'ble Supreme Court on 13.01.2021, directing the
Government to facilitate return of the acquitted accused to their respective

countries, subject to filing of an undertaking before the Registry of Hon'ble

Supreme Court of India, which directions have already been complied with by the

ch has closed the LOC(s) in
/accused on 17.02.2021, She has thus prayed

er belongings of the applicant(s) in the Custody

applicant(s) and upon verification, DCP Crime Bran
respect of the present applicant(s)
for release of passport(s) and oth
of PS Crime Branch.

A reply to the said application has been received from 10 Inspector

Satish Malik, in terms of which, as per order of Hon'ble Supreme Court of India,

of the applicant(s)/accused,
case by this court.

the 10 has no objection to release the passport(s)
who has/have already been acquitted in the present
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Upon enquiry, It Is submitted by him that till date no appeal or
revision against the judgment daled 15.12.2020 of hls court has been preferred
by the State. So far as the prayer of applicant(s) for releaso of mobile phones and
other belongings Is concerned, it is submitted by 10 that no belongings of the
applicant(s)/accused are in the custody of PS Crime Branch.

In view of the aforesaid submissions, it Is submitted by Ld.
Counsel for applicant(s) that she is not pressing her prayer for release of mobile
phones and other belongings of the applicant(s) and the present application may
be considered only qua the prayer for release of passport(s) of the applicant(s).

In view of the aforesaid submissions made on behalf of the parties
and considering the facts that the accused has/have already been acquitted by
this court vide judgment dated 15.12.2020, non filing of any appeal/revision by
the State against judgment dated 15.12.2020 of this court till date and that the
LOC(s) qua the applicant(s) has/have already been closed by the DCP pursuant
to the directions of Hon'ble Supreme Court of India, the application of the present
applicant(s) is disposed off with the direction to release the original passport(s) of
the applicant(s) to the applicant(s) or his/her (their) attorney against proper

acknowledgement as per rules, after verification of his/her (their) identity.
Copy of this order be sent to IO as well as Ld. Counsel for

applicant(s) through e-mail for their information and compliance.
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VC hearing conducted today via webex cisco app.

File taken up today on an application for release of the passport,
mobile phones and other belongings of the applicant(s)/ accused Muhammad
Huzaitah Baha @ Muhammadhuazaillah, Mohammad Ruslan Jijaji @
Mohammad Jijajl, Muhaimi Mabiyoh @ Muhaimi Madiyoh, Salam Maso-Sod
@ Salam Mas-0-Sod and Usman @ Usman Kohtotehleh in the custody of PS
Crime Branch.

Present: Sh. Sanjay Kumar Mishra, Ld. APP for State.

Ms. Ashima Mandla, counsel for applicant(s).

IO Inspector Satish Malik through VC.

The present application has been moved on behalf of the accused
Muhammad Huzaifah Baha @ Muhammadhuazailfah, Mohammad Ruslan
Jijaji @ Mohammad Jijaji, Muhaimi Mabiyoh @ Muhaimi Madiyoh, Salam
Maso-Sod @ Salam Mas-0-Sod and Usman @ Usman Kohtotehleh for
release of the passport, mobile phones and other belongings of the accused in
the custody of PS Crime Branch.

It is submitted by counsel for applicant(s) that the accused
was/were acquitted by this court vide order dated 15.12.2020, whereatfter the
matter was taken up by Hon'ble Supreme Court on 13.01.2021, directing the
Government to facilitate return of the acquitted accused to their respective
countries, subject to filing of an undertaking before the Registry of Hon'ble
Supreme Court of India, which directions have already been complied with by the
applicant(s) and upon verification, DCP Crime Branch has closed the LOC(s) in
respect of the present applicant(s)/accused on 17.02.2021. She has thus prayed
for release of passport(s) and other belongings of the applicant(s) in the custody
of PS Crime Branch.

A reply to the said application has been received from IO Inspector
Satish Malik, in terms of which, as per order of Hon'ble Supreme Court of India,
the 10 has no objection to release the passport(s) of the applicant(s)/accused,
who has/have already been acquitted in the present case by this court.
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Upon enquiry, it is submitted by him that till date no appeal or
revision against the judgment dated 15.12.2020 of this court has been preferred
by the State. So far as the prayer of applicant(s) for release of mobile phones and
other belongings is concerned, it is submitted by 1O that no belongings of the
applicant(s)/accused are in the custody of PS Crime Branch.

In view of lhe aforesald submissions, it is submitted by Ld.
Counsel for applicant(s) that she is not pressing her prayer for release of mobile
phones and other belongings of the applicant(s) and the present application may
be considered only qua the prayer for release of passport(s) of the applicant(s).

In view of the aforesaid submissions made on behalf of the parties
and considering the facts that the accused has/have already been acquitted by
this court vide judgment dated 15.12.2020, non filing of any appeal/revision by
the State against judgment dated 15.12.2020 of this court till date and that the
LOC(s) qua the applicant(s) has/have already been closed by the DCP pursuant
to the directions of Hon'ble Supreme Court of India, the application of the present
applicant(s) is disposed off with the direction to release the original passport(s) of
the applicant(s) to the applicant(s) or his/her (their) attorney against proper
acknowledgement as per rules, after verification of his/her {their) identity.

Copy of this order be sent to- 1O as well as Ld. Counsel for

applicant(s) through e-mail for their information and compliance.
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VC hearing conducted today via webex cisco app.

File taken up today on an application for release of the passport,
mobile phones and other belongings of the applicant(s)/ accused Dervishaly
Abdraev, Harsan Vushirov, Ibragim Ashimov, Kerim Lokhuza, Makamut
Zunurov @ Makhmut Zunurov and Nurlan Myrzabekov in the custody of PS

Crime Branch.

Present: Sh. Sanjay Kumar Mishra, Ld. APP for State.

Ms. Ashima Mandla, counsel for applicant(s).

IO Inspector Satish Malik through VC.

The present application has been moved on behalf of the accused
Dervishaly Abdraev, Harsan Vushirov, Ibragim Ashimov, Kerim Lokhuza,
Makamut Zunurov @ Makhmut Zunurov and Nurlan Myrzabekov for release
of the passport, mobile phones and other belongings of the accused in the

custody of PS Crime Branch.
It is submitted by counsel for applicant(s) that the accused

was/were acquitted by this court vide order dated 15.12.2020, whereafter the
matter was taken up by Hon'ble Supreme Court on 13.01.2021, directing the
Government to facilitate return of the acquitted accused to their respective
countries, subject to filing of an undertaking before the Registry of Hon'ble
Supreme Court of India, which directions have already been complied with by the
applicant(s) and upon verification, DCP Crime Branch has closed the LOC(s) in
respect of the present applicant(s)/accused on 17.02.2021. She has thus prayed
for release of passport(s) and other belongings of the applicant(s) in the custody
of PS Crime Branch.

A reply to the said application has been received from 10 Inspector
Satish Malik, in terms of which, as per order of Hon'ble Supreme Court of India,
the 10 has no objection to release the passport(s) of the applicant(s)/accused,
who has/have already been acquitted in the present case by this court.
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Upon enquiry, it is submitted by him that till date no appeal or
revision against the judgment dated 15.12,2020 of this court has been preferred
by the State. So far as the prayer of applicant(s) for release of mobile phones and
other belongings is concerned, it is submitted by IO that no belongings of the
applicant(s)/accused are in the custody of PS Crime Branch.

In view of the aforesaid submissions, it is submitted by Ld.
Counsel for applicant(s) that she is not pressing her prayer for release of mobile
phones and other belongings of the applicant(s) and the present application may
be considered only qua the prayer for release of passport(s) of the applicant(s).

In view of the aforesaid submissions made on behalf of the parties
and considering the facts that the accused has/have already been acquitted by
this court vide judgment dated 15.12.2020, non filing of any appeal/revision by
the State against judgment dated 15.12.2020 of this court till date and that the
LOC(s) qua the applicant(s) has/have already been closed by the DCP pursuant
to the directions of Hon'ble Supreme Court of India, the application of the present
applicant(s) is disposed off with the direction to release the original passport(s) of
the applicant(s) to the applicant(s) or his/her (their) attorney against proper
acknowledgement as per rules, after verification of his/her (their) identity.

Copy of this order be sent to 10 as well as Ld. Counsel for

applicant(s) through e-mail for their information and compliance.

((,Ar%’ﬁgu;ar Garg)
Chief Metropolitan Magistrate
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VC hearing conducted today via wobex cisco app,
File taken up today on an applicalion for release of the passport,

mobile phones and other belongings of the applicant(s)/ accused Mirnayunl in
the custody of PS Crime Branch.

Present; Sh. Sanjay Kumar Mishra, Ld. APP for State.

Ms. Ashima Mandla, counsel for applicant(s).

IO Inspector Satish Malik through VC.

The present application has been moved on behalf of the accused
Mirnayunl for release of the passport, mobile phones and other belongings of the
accused in the custody of PS Crime Branch.

It is submitted by counsel for applicant(s) that the accused
was/were acquitted by this court vide order dated 15.12.2020, whereafter the
matter was taken up by Hon'ble Supreme Court on 13.01.2021, directing the
Government to facilitate return of the acquitted accused to their respective
countries, subject to filing of an undertaking before the Registry of Hon'ble
Supreme Court of India, which directions have already been complied with by the
applicant(s) and upon verification, DCP Crime Branch has closed the LOC(s) in
respect of the present applicant(s)/accused on 17.02.2021. She has thus prayed
for release of passport(s) and other belongings of the applicant(s) in the custody
of PS Crime Branch.

A reply to the said application has been received from 10 Inspector
Satish Malik, in terms of which, as per order of Hon'ble Supreme Court of India,
the 10 has no objection to release the passport(s) of the applicant(s)/accused,
who has/have already been acquitted in the present case by this court.

Upon enquiry, it is submitted by him that till date no appeal or
revision against the judgment déted 15.12.2020 of this court has been preferred
by the State. So far as the prayer of applicant(s) for release of mobile phones and
other belongings is concerned, it is submitted by IO that no belongings of the
applicant(s)/accused are in the custody of PS Crime Branch.
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In view of the aforesald submigslong, it Is submilted by Ld.
Counsel for applicant(s) that sha Is nol proasing hor prayor for reloase of mobile
phones and other belongings of tha applicant(s) and tho prosont application may
be considered only qua the prayer for reloaso of passport(s) of the applicant(s).

In view of the aforesald submissions mado on behalf of the parties
and considering the facts that the accused has/have already been acquilted by
this court vide judgment dated 15.12.2020, non filing of any appeal/revision by
the State against judgment dated 15.12.2020 of this court till date and that the
LOC(s) qua the applicant(s) has/have already been closed by the DCP pursuant
to the directions of Hon'ble Supreme Court of India, the application of the present
applicant(s) is disposed off with the direction to release the original passport(s) of
the applicant(s) to the applicant(s) or his/her (their) attorney agalnst proper
acknowledgement as per rules, after verification of his/her (their) identity.

Copy of this order be sent to IO as well as Ld. Counsel for

applicant(s) through e-mail for their information and compliance.
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